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In view of these reasons aforementioned, the Respondents are herein directed

to not to proceed against the company properties for recovery basing on the Certificate

for Revenue Recovery dated 17.2.2017 issued by 3'a Respondent herein until further

orders.

However, R1&R2 are further directed to explain on the next date of hearing as

to why the Reliefs in this MA should not be granted.

List this matter for hearing on71..4.2017.

B. S.V. PRAKASfI KUMAR
Member (Judicial)

V. NALLASENAPATHY
Member (Technical)
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